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Notification
The 21st March, 2016
No.11-HLA of 2016/14.— The Haryana Fire Service (Amendment) Bill, 2016, is hereby

published for general information under proviso to Rule 128 of the Rules of Procedure and Conduct
of Business in the Haryana Legislative Assembly :-

Bill No. 11- HLA of 2016

THE HARYANA FIRE SERVICE (AMENDMENT) BILL, 2016
A
BiLL
further to amend the Haryana Fire Service Act, 2009.
Be it enacted by the Legislature of the State of Haryana in the Sixty-seventh Year of the
Republic of India as follows :-
1. This Act may be called the Haryana Fire Service (Amendment) Act, 2016.

2. In section 15 of the Haryana Fire Service Act, 2009,-
(i) for sub-section (5), the following sub-section shall be substituted, namely:-

“(5) On completion of construction of the high-rise building, a no objection certificate
shall be obtained, which shall be valid for a period of five years. In the absence of
such certificate, the owner shall not occupy, lease or sell the building.”.

(if)  after sub-section (5), the following sub-section shall be added, namely:-

“(6) The owner/occupier of the building shall be give a self declaration certificate
annually to the effect that the fire fighting system installed in his building/premises is
working in good condition and there is no addition/alteration in the building. In case
there is any addition/alteration in the building, the Fire No Objection Certificate shall
cease to exist and the owner shall apply for approval of revised Fire Fighting Scheme
as per sub-section (1) and the competent authority may randomly check such
building/premises.”.
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STATEMENT OF OBJECTS AND REASONS

(i) Government of Haryana has notified the Haryana Fire Service Act, 2009 vide notification dated 24th March,
2009 to provide for the establishment and maintenance of fire service in the State of Haryana and for matters connected
therewith or incidental thereto.

(i) As per Section 15 (1) of the Haryana Fire Service Act, 2009, any person proposing to construct a building to be
used for any propose other than residential purpose or a building proposed to be used for residential purpose of more
than 15 meters in height, such as group housing, multi-story flats, walk up apartments, etc. before the commencement
of the construction, shall apply for the approval of Fire Fighting Scheme conforming to National Building Code of India,
the Disaster Management Act, 2005 (53 of 2005), the factories Act, 1948 (Act 63 of 1948) and the Punjab Factory
Rules, 1952 and issue of No Objection Certificate on such form, alongwith such fee, as may be prescribed.

(iii)  There is a provision to get the no objection certificate by the owner on the completion of the construction of high
rise building as per section 15 (5) of the Haryana Fire Service Act, 2009. In the absence of such certificate, the owner
shall not occupy, lease or sale the building. This NOC is renewed every year by the concerned officer. Renewal of NOC
is a time taking process and cause undue harassment to applicant. The amendment will help in addressing substantial
number of grievances relating to the renewal of NOC.

(iv) It has therefore, been proposed that section 15 (5) of Haryana Fire Service Act, 2009 may be amended to insert
provision of NOC will be renewed after every five years. For the intervening period, the owner/occupier of the building
shall be give a self declaration certificate annually to effect that the fire fighting system installed in his building/premises
is working in good condition and there is no addition/alteration in the building. In case there is any addition/alteration
in the building, the fire No Objection Certificate shall cease to exist and the owner shall apply for approval of revised
Fire Fighting Scheme as per sub-section (1) and the competent authority may randomly check such building/premises.

KAVITA JAIN,
Urban Local Bodies Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 21st March, 2016. Secretary.
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(7 Srgare |
2016 &1 fIET® =T 11—TA0THA0T0
gRam IFTIH Jar (FeieH) fadrr®, 2016
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SU—GRT (5) & M W, Frefeiad Su—urT yfeRenfyd @ SR, srerfdq— ﬁﬁ?ﬁ” @
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Igedl AT RN HT faawor

(i) BRIM IWBR GRT I H ANTIAT HaT BT RAYAT UG IG—IQE TAT 399 G5 d TGRS ARl 8]
SffergETT {3 24 A€, 2009 RT BRATOM AT JaT =M, 2000 ARG A =T o |

(iiy sRIM T Far AfAFEH, 2000 BT URT 15(1) & ATAR, A FAo A = fodt e &
fo vgad fhg S aTel felt o a1 $arE | 15 Wiex | IS & S YU SR, 9§ Beled, dfd—am
JuTcHe, TS JMMATARI W & oy Ugad Y ST aret URaTad fhl wa= & 4101 T URanfad &R+ arefl
BIs Afad FET & g™ § qd MR IS 499 Giedn, JMYST Jaw A, 2005 (2005 BT 53), HIRETT
AA=H, 1948 (1948 BT FATTIH 63) TAT USITd HRGT [FIH, 1952 & WY AR IDHIH & TAG AT
erfafea, WA W & AT U U H SHURT YATI—UF B SN HRA & foTQ 3MIGT BT |

(i) sRITOM FRTYHA FaT AR, 2009 B URT 15(5) F AR, I YU 7 & 31fd I wad i &
ORI B WR AT §IRT AR JATO—U5 U fhar ST | U9 UHIo—U5 & | B W, W WA Bl IR
T BT, UST UR el ST AT ST AS) | ¥ IFMURT THI—UF BT AIGIOT TR AHR ydd a9
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(iv) sHferq I8 ywaifad & f& sRarom siierm= dar 1™, 2009 &1 gRT 15(5) ¥ HeEA HRd gU I Wraa
PR foar S {6 eMMIRT YAT—u5 &1 TG0 YA i 9y 91€ fham STRATT d9IT ¥aq @l B Udd gy
Ig Xad GO YHO-UF AT 8N b S9@ Wad /aReR #§ fud @7 78 19 yomell ot Refa # &1
PR I © TAT 49 H DI dGad 8] fbar AT g | I Wad F fA SR BT ggarg fear war ar erfieE
FATART JHIOT—U3 AT FHST ST AT & SUERT (1) & AR G ARTRET AT & JFAT 8g
JTAET BT AT FeH UIBRT 9a= / TRAR BT UhIUdh FARIETOT BT |

PHfadr 91,
I R e 7=, s |

JUENTG RO PO e,
fesi 21 |, 2016. afera |

54183—H.V.S.—H.G.P., Chd.



